NATIONAL COMPANY LAW TRIBUNAL
CHANDIGARH BENCH, CHANDIGARH

CP (IB) NO. 01/Chd/2017
Under Section 60(2) of I.B.C., 2016
CA No. 185/2017

In the matter of :

State Bank of Inda ... Applicant-Financial Creditor
Vs.
Ashish Mohan Gupta ... Respondent.

Present:  Mr. D.P.Garg, Advocate for applicant-Bank.
None for respondent.

There is a written request from the Liquidator regarding his

inability to appear before the Tribunal because he is to attend hearing in an
appeal before the Hon’ble National Company Law Appellate Tribunal on
12.12.2017.
Learned counsel for the applicant-bank, however, submits that the notification
with regard to the framing of regulations to proceed with the application under
sub-section (2) of Section 60 of the Insolvency and Bankruptcy Code, 2016
has not still been issued.

List the matter on 29.01.2018.

Sd/-

(Justice R.P. Nagrath)
Member (Judicial)

December 12, 2017
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